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" 'f'THE PREVENTION OF “JLLICIT TRAFFIC IN'NARCOTIC

;:Ac’g)nm, see'tlon 10 1n-~s;ub= ‘, : 1

UPRUGS AND PSYCHO RbP{C SUBSTANCES (AMEND.

MENT) ACT, 1993

‘No. 53 or 1993

[27th August, 1993.]

SRR At further to amervd the Preventlon of Ilht:it Traﬂic i Narcotlc

of Indla, ag follows:—

v, (1) This' Actf v ' ‘_'irevent‘on of’ 1111c1t Trafﬁc in
Narcotic Drugs and’ Psychotroplc Substances (Amendment) Act 1993,

(2) It §hall be deemiéd to have' conis 1nto foree’ on “ihel'3

- of June, 1993

2. In the Prev' tLon o‘f I]hcﬂ:‘ Trafﬁc h‘n, Narcoﬁc Drugs and ycho-

"“31st day of July, 1993” the figures,
July, 1996” shall be substltuted

o 3 (1) The Preventmn of 1111c1t Tl;'afﬁc in- Na,rcotlc Drug:sl and ;Bsy-
chotropic Substances (Amendment) Ordinance, 1993, is hereby 1jepea1gd

.. . (@).. Notwithstanding such . .repeal, .. anything . done or any ac-
t1on taken .undey the principal Act .88 . ,ar ended by the said Ordi-

«nance, shall be.deemed to . have . been doné [o) ta}«:en _ under the

principal Act ag amended by this Act,
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